
	

Calling attention to 	L 24 NOV. 

d 	- 
sit wg 	: r t f4-01d 

TRIT 	km 4 I t 4 
fa-it 	trar 	 q'q 

W)oi T4-a f fk-crit 	Tqr 

7-c Tri,tc,. fq4fEn--K 4 3;r7n-  ? 
r4 	w-or qierr 
igT4T99-  t. 	ci 	fa-wiT 

	

4t-T4T-1.  4, `I II 	#19-- 

 TrTM T-‹ q)--‹ liTaRT.Sti 4 

Trzfrff 	T7k fir 	tql 

\161 4.11 	ega-  tITT 3t17 	4-111414 

fuqr-Itt tr 	vilxq TKEiTrr fi 

(49- 	ql-ciff 4' 1 't.-6r-<-1-  
fk-cr-t NI; ER za fT91-  7otti9j. V4-ft 

fTca 4 41-3-4 f44 TR,gr 	*)- 
q-1*.te:1 	3;1-  TZT9T* 	tf fate 	igrft 

1,Ir 	frT, 
lirmr V  -4I  	Trq-eft k ti4) 

fqr4krrKt 	44T7' 	I 

triqTqlq I 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

STATEMENT MADE BY SHRI G. V. 
KETKAR REGARDING THE PLA 4 OF 
NATHU RAM GODSE TO ASSASSINATE 
MAHATMA GANDHI—CORtd, 

THE MINISTER of HOME AFFAIRS 
(SHRI GULZARILAL NANDA): Sir, fol-
lowing the recent release of the three 
convicts of the Mahatma Gandhi 
Murder Case, certain reports have 
appeared in the Press which have 
caused intense pain and resentment. 
According to these reports, which 
have subsequently been confirmed by 
the State Government, a meeting was 
organised at Poona on November- 12, 
1964 to felicitate two of the convicts-
Gopal Godse and Vishnu Karkare—on 
their release. Presiding over the 
meeting, Shri Ketkar, Editor of Tarun  
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Bharat, claimed that he had known of 
the intention of Nathuram Godse to 
assassinate Mahatma Gandhi and had 
conveyed this information to the late 
Shri B. G. Kher, the then Chief Mini-
ster  of Bombay, through Babu Kaka 
Kanetkar. He is further reported to 
have said that he had made an attempt 
to dissuade Nathuram Godse from 
carrying out his intention. Shri Ketkar 
repeated the statement substantially 
at another meeting held on November 
15, 1964 at Poona to mark the death 
anniversary of the assassin of Mahatma 
Gandhi. As both Babu Kaka Kanetkar 
and Shri Kher are now no more, it has 
not been possible immediately to veri-
fy Shri Ketkar's claim of having com-
municated his knowledge of the inten-
tion to assassinate Gandhiji to Shri 
Kher. Government are making a 
thorough inquiry into the matter with 
the help of old records and in consul-
tation with the Government of Maha-
rashtra. 

Whatever the truth or otherwise of 
this matter, the fact that the death 
anniversary of the assassin of one of 
the greatest men of all times, whose 
memory is highly venerated and cheri-
shed not only in this country but 
throughout the world, should be ob-
served and that the other ex-convicts 
should be felicitated on their release 
at a public function has come as a pro-
found shock to the Government and 
the people of this country. It is 
amazing that an act so revolting to 
human decency and the highest values 
cherished by this ancient land since 
the dawn of time should hold an 
appeal even to an infinitesimal section 
of our people. 

Suer A. D, MANI (Madhya Pra-
desh): Sir, I would like to know from 
the Home Minister whether he has 
received a detailed report on what 
happened at the meeting. According 
to what has been published, Mr. Ketkar 
disclosed that for about three months 
prior to Gandhiji's murder, Nathuram 
"used to discuss with me the pros and 
cons" of his idea to kill Gandhiji. He 
was opposed to the idea and "used to. 
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tell Nathuram to consider the conse-
quences, both social and political." 
Mr. Ketkar said that after the first 
incident—this is important—(Madanlal 
had exploded a bomb at Gandhiji's 
prayer meeting a few days before the 
murder), Badage (who turned appro-
ver) had come to Poona and told him 
(Mr. Ketkar) of "their future plans." 
Mr. Ketkar added that he thus knew 
that they were going to kill Gandhiji. 
As Mr. Ketkar said these things, Mr. 
Gopal Godse asked him not to speak 
"more about it." But Mr. Ketkar said 
that "they will not arrest me now for 
that." Sir, I should like to ask the 
Home Minister and the Leader of the 
House, who happens to be here . . . 

Sum P. N. SAPRU (Uttar Pra-
desh): I did not follow the last sen-
tence. 

SHRI A. D. MANI: The last sentence 
was this. As Mr. Ketkar said these 
things, Mr. Gopal Godse asked him not 
to speak "more about it." But Mr. 
Ketkar said that "they will not arrest 
me now for that." Sir, I should like 
to ask the Home Minister and the 
Leader of the House, who is an emi-
nent Judge, whether under law the 
conspiracy to kill Gandhiji ended with 
the murder trial of Godse or the cons-
piracy is a continuing conspiracy. If 
some persons had known more about 
it, that fact should be ascertained from 
them by the Government. It is not a 
question of making an enquiry 
through the Government of Bombay. 
The person said that he knew about 
the murder plan. I would like to ask 
the Home Minister whether any 
attempt has been made by the Gov-
ernment of India to ask Mr. Ketkar 
to give all those details which he 
knows. 

Simi BHUPESH GUPTA (West 
Bengal): Sir . . . 

THE VICE-CHAIRMAN (Stier M. P. 
BHAacAvA): There are some Members 
who had given the notice. Would you 
like to answer one by one or would 
you hear them all and then reply? 
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Sim A. D. MANI: One by one, so 
that he may not get confused. 

SHRI GULZARILAL NANDA: As 
you like, Sir. So far as this particular 
question is concerned, it is a matter 
not of my opinion, but what the proper 
legal course and possibilities would be 
and I understand that it should be 
possible to take action against a person 
for having been an accessory before 
the act. In that sense possibly the 
conspiracy would not have terminated 
at that point. But in this case how 
exactly that has a bearing on the 
situation, I am not able to say imme-
diately. We are in touch with the 
Maharashtra Government. So far as 
now ascertained, the position is that 
this gentleman claims, of course, 
knowledge, but also that he had tried 
to dissuade this person and further 
that he had tried to prevent such a 
thing happening by giving an early 
intimation to some persons who could 
have done something about it. 

SHRI ABID ALI (Maharashtra): In 
the notice which I had submitted, this 
was also mentioned. I had requested 
the Government to kindly mention 
their reaction to the receptions which 
are being organised for the ex-priso-
ners recently released. In this con-
nection, I would also request the hon. 
Minister to let the House know about 
the action they contemplate with re-
gard to what has been mentioned. In 
this connection, as he knows, a copy of 
the Bhagawat Gita and a picture of 
Lord Krishna, which were with the 
person who was hanged and a Bhaguva 
Jhanda of the Hindu Maha Sabha, 
which he had pinned on his shirt, 
when he was hanged, were also dis-
played at this meeting. The photo of 
the hanged Godse was decorated and 
displayed there. Sir, in this connec-
tion it is known that the Government 
of Maharashtra has sought the advice 
of the Government of India. May I 
know whether they have received their 
communication and what they contem-
plate to do in this behalf? The situa-
tion is full of anxiety very much, not 
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only of this Godse, but also the photo 
of Mao is being decorated and display-
ed at many places. It is a very 
serious question that such traitors 
should be going on in this way and 
their photos are displayed, dec n.ated, 
garlanded and respected. The Gov-
ernment has to be alert Of course, it 
is alert about it. But the House would 
like to know what is contemplated by 
the Government, so that such things 
are stopped. 

(Interruptions) 

THE VICE-CHAIRMAN (Slur M. P. 
BHARGAVA) One by one. Let him 
reply to this. 

Sulu GULZARILAL NANDA From 
what we have known from both press 
reports and the other information that 
we have obtained, it is obvious that 

-what occurred there at that reception 
can only be called in the nature of an 
atrocious manifestation of an ugly 
mentality bordering on insanity and I 
cannot characterise it in terms less 
severe. Now, what has to be done 
about it 9  What Government can do 
is merely one part. I see that there is 
a report that Mr. Naik, the Chief Mini-
ster, told pressmen here yesterday that 
the State Government would take 
necessary action against those who had 
recently arranged a public reception 
at Poona to felicitate Gopal Godse and 
Vishnu Karkare on their release from 
prison, etc. 

So, it appears that the Maharashtra 
Government is considering this ques-
tion. 

The other part of the question was 
about the dangers, the hazards that it 
creates. I think the best answer to 
that certainly is an awakened com-
munity sensitive to all these hap-
penings and therefore creating a wide-
spread feeling against such manifesta-
tion. That social awakening is really 
the best and most adequate answer 
for this. Whether anything in the 
nature of a legal action is possible or 
not I cannot say, but we are in touch 
with the Maharashtra Government.  
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We have not received any communi-
cation from them, which the hon. 
Member referred to, but we shall 
certainly be in touch with that Gov-
ernment, and any information or help 
or advice that that Government seeks 
from us certainly we shall be pre-
pared to give. 

About the other thing which was 
brought into this question, I think 
there may be some other occasion to 
answer that unless the idea of the 
hon. Member is that there are 
instigations to violent activity which 
are associated with certain names. 
Wherever there is any violent acti-
vity, certainly we have to put it down 
or any effort or attempt or any kind 
of a feeling generated for that pur-
pose. 

Sulu CHANDRA SHEKHAR (Uttar 
Pradesh): Mr. Vice-Chairman, with 
your permission I may read only a 
few lines of the report that appeared 
in the Indian Express of November 
15th: 

"Several of those present offered 
pooja to a photograph of Nathuram 
Godse hung decoratively in an out-
line of undivided India. Those who 
offered ponja included Gopal Godse, 
Vishnu Karkare, both of whom 
were sentenced to life imprison-
ment and were released last month 
and a freelance journalist." 

The report further says: 

"Speakers on the occasion includ-
ing Mr. N. G. Abhyankar, RSS 
leader, Mr. P. V. Davare and Mrs. 
Shantabai Gokhale said that Nathu-
ram was a "martyr", 

Mr. Abhyankar described Nathu-
ram as a "true follower of Bhagwan 
Krishna and Chatrapati Shivaji". 

I am more concerned about that - 
aspect of the question. It is not only 
that certain people held a reception 
for Godse but these people are guilty 
of a criminal offence for perpetuating 
a cult of violence, a cult of political 
assassination that Nathuram Godse 
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represents. It is not a question of 
people getting awakened as the hon. 
Home Minister has said. As it is a 
criminal offence under the present 
law of the land, why did not the 
Government move in the matter, whe-
ther it is the Maharashtra Government 
or the Union Government, to take 
action against those persons who are 
trying to glorify a person who is the 
symbol of political anarchy, who is the 
symbol of political shame? This is 
the supreme affront that the Indian 
nation can face that the assassin of the 
loather of the Nation is being glorified 
as a martyr and indirectly people are 
inciting that this cult of violence and 
political assassination should continue. 
It is a peculiar thing that the particu-
lar editor who is mentioned by the 
Home Minister sends in a report to say 
that the published reports of that 
speech are generally correct. This is 
a clear confession. I wonder why the 
Home Ministry here and the Govern-
ment of Maharashtra did not move in 
the matter and arrest all those persons. 
Those persons who are preaching only 
for economic interests of poor people, 
are being dealt with under the 
Defence of India Rules. But these 
murderers who are preaching political 
assassination are going scot-free, and 
it is a very sorry affair that the Home 
Minister should say that the people 
should get awakened and boycott 
these people and not see eye to eye 
with them. May I know from the 
Home Minister what positive, imme-
diate action he is contemplating? Why 
was no action taken? This is a criminal 
offence under the present law of the 
land. 

Saar GULZARILAL NANDA: If 
the hon. Member had followed my 
earlier reply, he would have found an 
answer to the question that he has 
raised. I said that whatever has to 
be done in the matter, legal action or 
whatever it is, that is being consi-
dered by the Maharashtra Govern-
ment, and there is no question of any 
kind of consideration being given to  

any person who is culpable in this. 
matter. I said that in addition it is. 
the community which has to resist 
and to see to it that such things are 
not possible. 

SHRI BHUPESH GUPTA: Sir, there 
are clearly twd things with which we 
are concerned here: (1) disclosures 
about the plan to murder Mahatma 
Gandhi that were made at that parti-
cular meeting by Mr. Ketkar; (2) the 
organisation of the reception itself. 
With regard to the first, I should like 
to make the following submission. I 
should like to know the position of the 
Government in the matter. At the 
time of the assassination of Gandhiji 
there was a feeling abroad that there 
had been some dereliction of duty 
somewhere, that he had not been given. 
the protection which should have 
been given to him. Now this is a 
startling revelation after all that. A 
person publicly states that the inten-
tion to murder was communicated to 
him and that he had also communica-
ted the same through an intermediary 
to the then Chief Minister of the 
Bombay State, and this report he has 
owned up—and Mr. Ketkar is there, 
others may not be there. Am I to 
understand that in view of the cir-
cumstances of the case and having 
regard to the grave misgivings that 
we had in 1948 when Gandhiji fell. 
to the assassin's bullet, all that we 
have to do is to find out things from 
old records? Is it not a fit case for 
a very high-powered enquiry into 
the whole revelations that had been 
made in order to find out whether 
and in what manner the informa-
tion was received, the communication 
about the intention was received by 
Mr. Ketkar, what he did later on, 
to whom he went, and so on? I 
think that if it had been so much 
talked about at that time, the would-
be murderer coming and talking to Mr. 
Ketkar, it is tantamount to an admi-
ssion that the matter had been dis-
cussed in a conspiratorial manner 
amongst others also. What was the 
Bombay Government doing at that 
time? We would like to know whe-
ther the Bombay Government and the 
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Central Government and the Central 
intelligence had any inkling or indi-
cation with regard to such things. 
This is very very important. 

I think it is not enough for the 
Union Home Minister today, after the 
startling revelation that had been 
made by Mr. Ketkar, to say that the 
records will be looked into. The 
country would like to be assured of a 
thorough, searching enquiry into the 
entire episode, the entire circumstan-
ces in order to find out whether there 
was a deliberate dereliction of duty 
on the part of some people, whether 
some people in high authority sup-
pressed it after having got the news 
through Mr. Ketkar directly or in-
directly. This is what I would like 
to know. Therefore, I would suggest 
here a high-powered enquiry into the 
whole matter. 

THE VICE-CHAIRMAN (Simi M. P. 
BHAenAvA): You have made your point 
about a high-powered enquiry. 

SE1RI BHUPESH GUPTA: I cannot 
imagine this matter being treated in 
this manner, the manner in which the 
Central Government now wants to 
treat it. Our suspicions have been 
roused again, the country's suspi-
cions have been roused again. I do 
not know whether Mr. Ketar hac been 
summoned here to make his disclosures 
or whether the Home Minister had 
sent emissaries to Mr. Ketkar to get 
statements from him as to what he 
knew at that time, what he did, and 
so on. Thn-efore, I charge the Gov-
ernment cf India of not moving in 
this matter with the alertness and agi-
lity that are called for in a situation 
of this kind. Secondly, with regard 
to the reception, Mr. Naik's state-
ment had been brought in. Whit Mr. 
Naik said is rather shocking. Mr. 
Naik made a statement. He said that 
it was not organised by any party but 
by only some individuals and asked, 
"Why blame the party for some in-
dividuals' action?" and so on. 

Now, am I to understand that the 
Bombay Government is going to deal  
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with this matter properly? First of 
all, we would like to know whether 
the Government of Mr. Naik knew 
about the proposal for holding a re-
ception which was held on the 12th. 
We know from the newspapers that 
invitations were sent, arrangements 
had been made prior to that date, and 
certainly there is a thing called In-
telligence there, the State Intelli-
gence, the Central Intelligence. 
What were they doing? Did they 
know that the plan was afoot in order 
to organise a reception to felicitate 
the murderers of Mahatma Gandhi on 
the 12th of November? Arrangements 
were made. And you see, the very 
organisation of the meeting itself 
would show that lots of things had 
been done. It was not suddenly done 
or too secretly done that the Govern-
ment could not have known about it. 
Therefore I take it that the Govern-
ment was in the know of things, that 
some such thing was going to take 
place. Why did not the Government 
act before it was late? I would like 
to know whether the Central Gov-
ernment was sent any report, what 
the Central Intelligence or its subsi-
diary Bureau or whatever it is there 
was doing in Bombay, what the Intel-
ligence of the Bombay Government 
was doing, what the administration in 
Poona, its police and CID were doing. 
We would like to know these. 

Secondly, when the meeting was in 
progress, there was no interference 
whatsoever; it went on. Do I under-
stand then that, when the news that 
the meeting was in progress, that the 
reception was being held, reached the 
Government of Bombay did not send 
any police or officials of the Govern-
ment to :7,atch that particular meeting 
and find things out? I would like to 
know that thing also. If they were 
present, what were they doing? If 
they were not present on behalf of 
the Government of Bombay or the 
Poona Administration or the Poona 
authorities, why were they absent? 
'Therefore, there also we have very 
strong grounds to complain against 
the Bombay Government. I therefore 



IOOI Calling Attention to [ RAJYA 

[Shri Bhupesh Gupta.] 
demand that the Central Government 
should take the initiative in this 
matter wholly and fully and must not 
leave things in the hands of Mr. Naik. 
Mr. Naik's statement is utterly dis-
appointing. He has shown utter in-
competence in this matter. He did 
not act even when the meeting was 
in progress nor had he acted after the 
thing was oNer. Now we are told that 
some action will be taken after so 
many days. Yet, it was open to them 
to act immediately. 

Therefore, I think that this is a very 
serious matter, this holding of the 
meeting. Imagine Mahatma Gandhi 
is not just one person killed in India 
among persons killed. It is not the 
case of an ordinary assassin or a poli-
tical assassin. Mahatma Gandhi was 
killed and the killers were these peo-
ple. There are no two Mahatma 
Gandhis, there have not been two. And 
we cannot think of such monstrous 
killers and assassins as we say in 
this particular case, and this is how 
the Government of India is reacting 
to this matter. And the hon. Minister 
says, the nation's conscience will be 
roused. Yes, the nation's conscience 
has been roused. But we should like 
to know what the nation is getting 
from the Government of India and the 
administration of the State Govern-
meat which are financed by the na-
tion. I should like to know whether 
they, after having failed to protect 
Mahatma Gandhi's life, are today 
going to allow these kinds of things. 
All these things have to be explained. 

SHRI ABID ALI: And also about 
Mao. 

THE VICE-CHAIRMAN (Sara M. P. 
BHARGAVA) : The Home Minister. 

SHRI ABID ALI: Do not forget him. 

SHRI GULZARILAL NANDA: If 
the intensity of feelings on a subject 
is to be judged only by the pitch of 
one's voice, he may score over me 
but I cannot, I do not have words to 
say. But r ersonally, I can myself 
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feel it. I think as if that scene of 
murder is being enacted before us. 
again when I read about that meeting. 
and the description of what had 
occurred there. But what is to be done? 
This question arose in some form even 
at the time of the trial. I have be-
fore me the judgment of the High 
Court. When this point was raised 
—not in the context of any information 
that this gentleman got or gave to-
anybody—it was then urged that 
some persons in authority in the Bom-
bay Government then had not 
acted in time. This question was very 
thoroughly dealt with, examined, and 
the Court pronounced that all that 
was possible in those circumstances 
was done. Therefore, I am now 
taking the one point which the hon. 
Member raised, as to what the Gov-
ernment then did. There are speci-
fic pronouncements on that subject. 
The Maharashtra Government and 
ourselves are in close contact about 
this, We have instituted, started, 
initiated a search into the records and 
everything possible, anything, any 
clue that could be obtained from it, 
will certainly be obtained and simi-
larly, the Maharashtra Government 
are also engaged in this. Whatever 
it may lead to, whatever kind of en-
quiry is left to be pursued, well, that 
is going to be taken up. And as far 
as any action by the Maharashtra 
,Government) is tconcerned,as I said; 
Sir, we are awaiting the reply of the 
Maharashtra Government. 

SHRI D. THENGARI (Uttar Pra-
desh): On behalf of the Jana Sangh, 
I strongly condemn the statement of 
Mr. Ketkar and the functions held at 
Poona on the 12th and 15th of this 
month. The Jana Sangh would sup-
port every move of the Government of 
India when it deals firmly with all the 
culprits who believe in violence as a 
method of revolution, whether those 
culprits proceed from Poona or Telen-
gana. 

Then there are certain questions, 
Sir. Is the Government aware that Mr. 
Ketkar . . . 

(Interruptions) 

-- 1 
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THE VICE-CHAIRMAN (Sim M. P. 
BRARGAvA): Go on with your ques-
tions. 

SHRI D. THENGARI: Is the Gov-
ernment aware that Mr. Ketkar subse-
quent to his statement that has been 
referred to resigned from the ed tor-
ship of "The Tarun Bharat'? 

AN HON. MEMBER: Yes. 

(Interruptions) 

SHRI A. D. MANI: Let him ask 
questions. 

SHRI D. THENGARI: Again, may 
I know whether Mr. N. G. Abhyankar 
whose statement has been referred to 
has resigned from the Rash triya 
Swayam Sewak Sangh after this 
statement? 

Again, Sir, may I know whether 
the Government is aware of the state-
ment by Mr. M. G. Kanitkar, son of 
Mr. Balukaka Kanitkar, in the course 
of which he stated that the Govern-
ment was forewarned by Mr. 
Balukaka Kanitkar and was urged to 
take precautions? 

SHRI GULZARILAL NANDA: Sir, 
the hon. Member chooses to giv this 
information. 

Sim P. RAMAMURTI (Mau:as): 
I would like to know whether the 
Government has enquired into the 
fact of the allegation that he had 
given that information to the la: e Mr. 
B. G. Kher. Has the Government got 
anything definite to say on that mat-
ter? And has the Home M nister 
found out anything from the records 
of the Central Government to say that 
such information was received by the 
Central Government? 

Suns GULZARILAL NANDA: It is 
now available; there is no clue to that 
at all. 

Sires B. K. P. SINHA (Bihar: The 
statement of Mr. Ketkar, if re ported 
correctly, splits up his knowled.;e into 
two parts. The first part was when 
he was informed in the beginn ng, he  
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vaguely had the notion that there 
was a vague idea—in their mind to 
murder Mahatma Gandhi. Secondly, 
when there was the bomb explosion, 
then he became definite that the plan 
was going to be executed. I would 
like to know whether the communica-
tion that he sent was in between these 
two stages or after he had formed 
the definite opinion after the bomb 
blast that there was a definite plan 
to murder Mahatma Gandhi. When 
was that information sent? Was there 
anything specific and definite in that 
information that a full-fledged plan. 
had been hatched and was going to 
be executed to murder Mahatma 
Gandhi? That is part number one. 

Number two is this. I hope that the 
hon. Minister for Home Affairs is 
aware that while in civil law a period 
of limitation is prescribed for action, 
under the Indian criminal law no pe-
riod of limitation is prescribed for 
prosecutions for criminal actions. In 
the circumstances, does he realise that 
even now, whether 17 years or even 
70 years might have elapsed, if a 
crime has been committed, people 
can be brought before a court of law 
and tried and punishment can be 
meted out to them? 

SHRI GULZARILAL NANDA: We 
shall endeavour to obtain precise 
information on the aspects mentioned 
by the hon. Member. With regard to 
the latter part of it, I have already 
myself stated that it should be so. 

THE VICE-CHAIRMAN (Sun' M. P. 
BHARGAVA): Mr. Abdul Ghani, you will 
get your chance. Please sit down. 

SHRI G. RAMACHANDRAN (Nomi-
nated): The Home Minister's state-
ment was full of very high sentiments. 
I listened with profound regard to the 
fine statement he made. I only mis-
sed one thing in that statement, and' 
that was the quick ring of action. 
Even later, when some hon. Members 
from this side challenged the Home-
Minister, he said, "Yes, this is true. 
But the whole problem is what shall' 



loos Calling Attention to [ RAJYA 

[Shri G. Ramachandran.] 

we do?" That is just the crux of the 
whole problem. My friakd, Mr. 
Chandra Shekhar, said it is not the 
particular event that rouses dis-
tress and unhappiness and, if I 
may say so, strong resentment 
in the minds of the people. How 
did this happen? My friend, Mr. 
Bhupesh Gupta, with whom for 
once I thought I was in agreement 
today—had a passionate ring in what 
he was saying and the manner in 
which he brought up the subject. He 
analysed the matter there must have 
been the notice' of the meeting, there 
must have been preparations for the 
meeting. He analysed the whole 
thing like a lawyer, brilliantly. 

SOME HoN. MEMBERS: He is a 
lawyer. 

THE VICE-CHAIRMAN (Slim M. P. 
BHARGAVA) : What is your point, Mr. 
Ramachandran? 

SHRI G. RAMACHANDRAN: I am 
coming to that. 

THE VICE-CHAIRMAN (SERI M. P. 
BitAanAvA): Please make your point. 
Do not repeat what has already been 
said. 

Slim G. RAMACHANDRAN: One of 
the major things he mentioned has 
to be repeated that the statement of 
'the Chief Minister of Maharashtra 
was wholly disappointing, and some-
thing has to be done with that kind 
of a statement. I want to go a little 

.deeper into this matter. Many years 
after the event this thing comes 
up again. If it reveals anything 
it reveals this that there is a 
cancer in the body-politic of this 
country. It is persisting and it 
is going to persist unless something 
is done about it. What can be 
.done? The Home Minister may 
take penal action, But I say just 
penal action is not going to solve this 
problem. It is a problem of the cul-
ture and conduct in the national life 
of a great people. What has become 
-aosolutely necessary is to study this 
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phenomenon? Who are behind this 
whole thing, this whole phenome-
non, because it appears there are 
people keeping this cancer alive in 
the body-politic of India. We have 
to approach this problem—and if I 
may say so with our Education Minis-
ter sitting here—from an educational 
angle, This is an educational prob-
lem., Have we edulcated the youth 
of Maharashtra and India against this 
cancer? Have we educated our young, 
people to reject this kind of poison 
in the life of our people? Let us 
organise a project of study. Let the 
Education Minister take it up. Let 
the Home Minister take it up. Let 
there be a complete study of this 
phenomenon in Poona and. roundabout. 
On behalf of the Gandhi Peace Founda-
tion, of which the Chairman is sitting 
here, and of which I have the honour 
to be the Secretary, we offer to asso-
ciate ourselves, not in order to take 
any penal action, not in order to 
punish anybody, but to go into the 
roots of the matter to find out why this 
phenomenon is persisting in the life of 
a section of our people. If we do not 
do that, we will be guilty of high 
treason against the people and the 
Republic. 

THE VICE-CHAIRMAN (Sam M. P. 
BHAanAvA): Any reply? 

SHRI GULZARILAL NANDA: It 
does not call for any reply because 
I fully reciprocate the sentiments and 
that is what I started with. I agree, 
Sir, that this poison persists. There 
is evidence of it concentrated some-
where and thinner somewhere else, 
and it has to be dealt with by govern-
mental action whatever possible. 

SHRI G. RAMACHANDRAN: If you 
knew that this poison was persisting, 
what did you do about it? 

SERI GULZARILAL NANDA: We 
took several steps, for example, na-
tional integration, emotional integra-
tion and also dealing with communa-
lism, rapid communalism from what-
ever source it comes and in whatever 
form it comes. I have been trying 



log7 Calling attention t4 [ 24 NOV 

to study this And I think the hon 
Member and the institution whit i he 
represents, along with others, will, 
initiate a big movement in the coun-
try And we shall be all in it 

SHRI DEOKINANDAN NARAYAN 
(Maharashtra) May I know, Sir, if 
the Government is aware that al the 
reception meeting there was reac, the 
will of Mr Godse' Will the GO \ ern-
merit secure that will and place t on 
the Table of the House" There 1 ,  an-
other thing After the will was read 
out, oaths were taken that they u ould 
further the expectations of the oath 
That means, the persistence of the 
cult of Mr Godse That is my one 
question 

My another question is that Mr 
Ketkar, who IA as the editor of 7 arun 
Bharat, has not resigned but he was 
made to resign But I would lice to 
know if Mr Ketkar was not the Editor 
of Kesarz when Mahatma Gandhi was 
murdered And before that el,ent, wer.: 
not articles irritating the people writ-
ten by Mr Ketkar, though not actly 
encouraging the murder of Mahatma 
Gandhi but spreading disaffection 
against him 

SHRI ABID ALI Hatred not only 
disaffection 

SHRI DEOKINANDAN NARAYAN 
I withdraw the word "disaffection" 
It should be "hatred" Replace it by 
"hatred" 

The third question 1 ,, when his 
event, this reception took place 
according to rm. information, more 
than 500 cards were distributed How 
is it 'hat the police did not come to 
know of them' And when that meet-
ing was held, it was attended by not 
less than 300 persons How is t tha 
the police intelligence department 
could not come to know of it' 

My fourth question is that Shri 
Thengari referred to Shri N G 
Abhyankar who attended the meeting 
He was and he is the leader of R S S  
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He resigned In his resignation he 
has stated that he is resigning simply 
because his speech there may not 
embarrass the position of R S S Not 
that he has given up his views He 
has  sta ed therein that his views are 
there, and that whatever he spoke in 
the meeting an his correct views But 
he said that he was resigning simply 
because his speech might no em-
barrass the position of R S S 

And my last question is Will the 
Government when it goes into a 
thorough enquiry, also go into this 
ma ter that how far R S S was con-
nected with this event when its lead-
ers were present there and they also 
took active part in it 

SHRI GULZARILAL NANDA I am 
grateful o the hon Member for some 
information given which was a repe-
tition of what other Members had 
said 

SHRI R S KHANDEKAR (Madhya 
Pradesh) I want to ask one or two 
questions Firstly, may I know, Sir, 
why these wo convicts were released 
when their application was pending in 
the Supreme Court' Is the Govern-
ment not aware of an earlier Suprem' , 

 Court decision regarding the interpre-
tation of their claims' Therefore I 
want to know why they were released 
at all Why did the Government not 
wait for the final disposal of their 
application in the Supreme Court' 

Secondly—this is a repetition—may 
I know, Sii, whether the Government 
have found out from they-  records 
where it was suggested, during the 
trial also and it appeared in the news-
papers also, that the Maharashtra 
Government had referred the matter 
to the Central Government' They 
had also prior information about this 
May I know Sir, whether the Gov-
ernment have examined their old 
record after it appeared in the news-
papers' 

THE VICE-CHAIRMAN (Slut' M P 
BHARGAVA) Please repeat your 
second part of the question 
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SHRI R. S, KHANDEKAR: The first 
Part of the question is why they were 
released. The second part is that 
there were reports in newspapers that 
even the Maharashtra Government—
the then Bombay Government—
referred the matter to the Central 
Government, I should like to know 
whether the Government of India 
have searched their old record regard-
ing this matter. As the hon. Minister 
said, something of this came in at the 
time of evidence during the murder 
trial. But apart from it, whether now 
the Government have searched their 
own old record and found out whe-
ther they had received prior intimation 
from the Maharashtra Government 
and, if so, what did they do with that 
information? 

SHRI GUIZARTLAL NANDA: 
About the first part of the question, 
this release occurred as in the normal 
course, Under the present rules what-
ever is the normal action that was 
taken. 

Secondly, about the other thing, the 
information which the hon. Member 
wants—he referred to the judgment--
I have already stated, Sir, that we are 
trying to search for any piece of 
information that may be available in 
this connection. 

PrroF. M. B. LAL (Uttar Pradesh): 
Sir, I wish to ask two or three ques-
tions. Mr. Ketkar has tried to prove 
his innocence by two statements. The 
first is that he tried to dissuade 
Mr. Godse from committing the 
murder, and the second is that he 
communicated the news to some one in 
authority in Bombay, that a thing 
like that was going to happen. But the 
fact that he presided over the meeting 
indicates that he is not so innocent as 
he tries to prove himself to be. Just 
now a Member of Parliament also 
revealed to us that at that time he had 
written a number of articles inciting 
hatred against Mahatma Gandhi. 
Therefore, I feel, Sir. that he cannot 
be taken as a very innocent person. 
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The second point that I wish to 
point out is this. Now we know a 
person who says he knows about the 
conspiracy. Is it not time for us to 
insti'ute another enquiry and force 
him to place all the facts before that 
enquiry committee and institute a 
thorough enquiry into the conduct of 
those who are noted to be involved in 
this matter? Sir, as a Member of 
Parliament, I am not prepared to 
condemn the then Government of 
Bombay outright. But I do feel that 
an enquiry is needed. I have great 
regard for Mr. Kher who was then the 
Chief Minister of Bombay and I am 
perfectly sure that he must not have 
been a party to any complacency in 
this matter. But his own name 
requires to be cleared and a thorough 
enquiry has to be made so that it may 
be possible for us to say 'hat while 
such a horrible incident happened, 
that man who was associated with 
Mahatma Gandhi for so many years, 
should not be accused of complacency 
in the matter. If unfortunately, being 
engaged in many other matters, he 
got himself involved in complacency, 
then the poor man, with due respect 
to him, will have to suffer from the 
verdict of that enquiry. I feel that 
the question is not merely that of the 
Government of Bombay. The question 
is of those who were involved in that 
conspiracy, and I feel that in the 
United States of America and other 
places high-power enquiries are held 
after many years, when a clue is found 
out. 

The second thing to which I wish to 
invite the attention of the Govern-
ment is whether this reception to 
assassins and the worship of assassins 
is allowed under our law or is not 
allowed under our law. This is a very 
important question. The question is 
whether a person who had assassi-
nated another person and has been 
convicted by a law court for assassi-
nation, can be welcomed, the way he 
was there welcomed and whether 
persons who are sentenced for assassi-
nation by a competent court can be 
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clE.fied the way Mr. Godse was deified 
on that day. And just now a person 
asked, "Why not?" Perhaps he was 
saying it as a joke. But if it is a fact, 
then I would request the Government 
to look into the matter, whether the 
law needs to be revised in this respect 
of no'. The hon. Home Minist er is 
in no way less concerned than myself 
in this matter, the Home Minister 
was more closely associated with 
Mahatma Gandhi than I was,—still 1 
am sorry to say that he has not given 
us the impression that he wishes to 
move in the matter with the necessary 
speed. 

SHxr GULZARILAL NANDA: How 
do I move? I cannot move out to him 
and shake hands with him. Anyway, 
as I said, I am moving_ I agree that 
my glorification of such hideous crimes 
is certainly a heinous act, if not a 
crime in itself. My hon. colleague 
sitting here may know more about the 
precise intent of the law cn the 
subject. But I say it is hideous, this 
glorification of such murders and 
such acts, any act of assassination of 
any person—nothing to speak of a 
person like Mahatma Gandhi. 

Regarding the other part of what 
he said, about his suggestion that he 
has made for an enquiry, certainly it 
is being vigorously pursued. I would 
only rather request hon. Members and 
say let us not anticipate. He said 
something may go against Mr. 
Kher . . . 

PROF. M. B. LAL: I am not antici-
pating. I wish his position to be 
cleared. 

SHru GULZARILAL NANDA It is 
not necessary. Whatever is needed is 
going to be done in this matter 

PROF. M. B. LAL: Will it be possible 
for the Leader of the House to give 
some opinion on the legal aspect of 
the question? 

THE VICE-CHAIRMAN (Sinu M. P. 
BHARGAVA): This is not the occasion. 
Mr. Gujral.  
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Sum I. K. GUJRAL (Delhi): While 
I am one of those who have been 
considerably satisfied with the feelings 
expressed by the Home Minister, I 
only like to remind him that when 
Gandhiji was murdered a particular 
organisation was banned because we 
felt that it was giving way and giving 
expression to certain trends in life 
which are not healthy for democratic 
growth. Later on that party was 
again legalised on the understanding 
that they had given up their methods. 
Now a prominent leader of theirs goes 
and delivers speeches and participates 
actively and perhaps took over him-
self. Later on he resigns from that 
party. The question I wish to put Sir, 
is this. In view of the fact that such 
extreme communal parties have for 
long past given vent to, have ex-
pressed their views with hatred, have 
even preached hatred, would the Gov-
ernment now consider taking active 
steps against their modus operandi, 
particularly the indoctrination which 
they do to the young children in the 
mornings? Would the Government 
see to it that this particular type or 
cult, not only of hatred but of 
Fascism, is now nipped in the bud. 
On this incident I will just read out 
what has appeared in a local Urdu 
paper. It is like this: 
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Sir, the simile may not apply, but 
I only want to bring to your notice 
that whenever Fascism . . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : What is the name of that 
paper? 

SHRI I. K. GUJRAL: Pratap, dated 
the 17th November. 

SHRI P. N. SAPRU: An enquiry 
should be made. 

SHRI I. K. GUJRAL: Whenever 
Fascism is allowed to raise its head 
in democratic countries, these are the 
beginning symptoms, and if democracy 
does not rise in good time and curb 
them, then it becomes dangerous. I 
suggest that the Government should 
take strong action in this matter. I 
should also like the Home Minister to 
assure us that not only will he take 
strong action but what it will not be 
left to the State Government alone 
and that he also intends to see that 
such communal parties which are the 
breeding grounds of hatred and 
Fascism are also dealt with properly. 

SHRI GULZARILAL NANDA: The 
question of communal parties is 
being considered separately. The 
parties which promote communal 
hatred is a separate question which has 
to be considered. 
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SHRI N. SRI RAMA REDDY 
(Madras): Sir, the crux of the prob-
lem is this. I would like to know what 
organisation or organisations were 
behind he reception, or what 
political organisations had organised 
the reception to these assassins of 
Mahatma Gandhi. That is the most 
important thing, Sir, that this House 
should know. And when the informa-
tion about the political organisations 
that organised this reception is known, 
who, ' action is proposed to be taken to 
deal with these organisations? I 
would like to know. 

SHRI P. N. SAPRU: Mr. Vice-
Chairman . . 

THE VICE-CHAIRMAN (Slim M. P. 
BHARGAVA) : There are others. Your 
turn will come. 
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Situ GULZARILAL NANDA• 
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Sane P N SAPRU• Mr Vice-
Chairman, what I would like to say is 
that the matter is of a most serious 
character and the inquiry should be 



1021 Calling Attention to [ RAJYA SABHA ] 	matter of urgent 	1022  
public importance 

of a high-powered character. It would 
be desirable to have a judicial inquiry 
or quasi-judicial inquiry such as they 
had in the United States under the 
chairmanship of Chief Justice Earl 
Warren into the assassination of 
President Kennedy. I think the 
inquiry should not be left in the hands 
of the police only, 

SHRI GULZARILAL NANDA: This 
will be kept in view. 

SHRI LOKANATH MISRA (Orissa): 
Mr. Vice-Chairman, as I gather, Mr. 
Ketkar has been naming two persons, 
who are no more to whom he had 
passed on the information. One is 
Mr. Kher and the other i s  Babu Kaka 
Kantekar. But both of them are no 
more, and it may be that he is trying 
to get away by saying that he had 
passed on the information to persons 
who can never now be consulted about 
the matter about whether he had 
passed on any . such information. 
Because he knew that the things were 
developing according to the designs 
of the murderers, did he think it 
proper to pass on the information to 
the Centre` Or, is there any evidence 
here at the Centre now to show that 
he absolved at least himself of the 
responsibili y of keeping secret such 
an important information? This is one 
The second is whether the meeting in 
Poona had taken place in a public 
premises or in a private premises. If 
it had taken place in a public  

premises, I think the Maharashtra 
police failed completely in their duty 
as they did not obstruct it. (Interrup-
tions) I would charge the police for not 
having prevented such an objectionable 
assembly carrying on objectional pro-
ceedings in a public place. If the 
lrtelligence Department had failed, the 
police should not have failed. The Dis-
trict Magistrate should not have failed. 
The S.D.O. should not have failed, 
because they were all persons who 
could have taken action on the spot. 
What happened to them? Why was this 
particular meeting, which was thought 
to be objectionable, not prevented? 
Why was such an unlawful assembly 
allowed to proceed with such an 
objectionable affair? 

SHIRT GULZARILAL NANDA: These 
questions have been raised by other 
Members also, but I must add this that 
whatever may be said by this gentle-
man in defence, that he had communi-
cated this information, there is no 
answer to this that he again asso-
ciated himself with a similar function 
subsequently. Therefore it reveals his 
spirit. 

THE VICE-CHAIRMAN (SHRI M, P. 
BHARGAVA ) : The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned 
at five of the clock till eleven 
of the clock on Wednesday, 
the 25th November, 19M. 
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